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(d) To the extent that it has not 
been possible to fill vacancies in the 
National Cadet Corps through regular 
oflicers or suitable re-employed ser 
vice oficers, preference will be given 
to such of the E.C.Os, as are unable 
to obtain permanent commissions. 

(e) 254 E.C.Os. have since been 
selected for appointment, As for the 
National Cadet Corps, applications are 
being received and the final result will 
be known only after the Selection 
Boards have examined them. 
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Externment of Persons from States 

1664. Shri M, R, Krishna: Will the 
Minister of Home Afairs be pleased 
to state: 

(a) in how many States, organisa 
tions have been formed to oust the 
persons not belonging to those States: 
and 

(b) whether Government were ap 
proached by the minorities in the 
States where they are threatened to 
intervene and help? 
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The Minister of 
State in the Minis 

try of Home 
Affairs (Shri Vidya 

Charan Shukla): (a) 
and (b). No such 

in 
organisations have been 

forned 

Haryana, Madras, Laccadives, 
Tripura, 
Mysore, Punjab, Madhya Pradesh, 
Goa, 

Andmans and Nicobar 
Islands, 

Daman 'and Diu, Bihar, 
NEFA, Mani 

Information from 
Territories is 

JUNE 7, 1967 

pur and Delhi. 

other States/Union 

being collected and will 
be laid on the 

Table of the House. 

Regulation regarding attendanee 
of 

Lunches by Diplomats 

1665, Shri Eswara Reddy: 
Will the 

Minister of Home Affairs be 
pleased 

to state: 

(a) whether Governnment have 
any 

standing orders regarding Govern 

ment employees attending receptions, 

dinners, lunches etc. given by foreign 

(b) whether any instance of viola 

tion of these orders has come to the 

notice of Government recently or ay 

complaints received to that effect; and 

(c) if so, the action taken thereon? 

The Minister of State in the Minis 
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) Yes, Sir. 

(b) and (c). The information 
being collected and will be laid on 
the Table of the House as soon as 

possible. 

N.C.C, Scheme 

1666. Shri Eswara Reddy: 
Shri Indrajit Gupta: 

is 

Will the Minister of Education be 
pleased to state: 
(a) whether it is a fact that over 

750 students of the Delhi University 
face detention because they have Yailed to secure 75 per cent attend 
ance at N.C.C. parades; 
(b) whether it is also a fact that the Academic Council's discussion on N.C.C. Scheme has revealed several 

(c) if so, the action taken in the inatter? 

Written Answers 

The Minister of Education (Dr. Triguna Sen): (a) According to the 
information available with the Un 
versity, 767 students in the variou3 
colleges were reported to be short of 
attendance in N.C.C. parades in 
January, February, 1967, The Uni 
versity authorities presume that majo 
rity of these students might have made 
up the shortage by the end of the 
Session. 

The Academic Council of the Uni 
versity has since decided that in the 
case of students in the First and 

Second Year classes, whose shortage 
is not more than 25 per cent, the 
shortage be condoned on the condition 
that they would make up the defi 

ciency so condoned in the next higher 
class. This concession is, however, 
not applicable to students of Fina! 

Year classes. 

(b) and (c). The question of con 
tinuance of the scheme was discussed 

by the Academic Council at thelr 
meeting held on April 6, 1967. Some 
members expressed the opinion that 
the training given to the students was 
not effective and was not serving a 
useful purpose. As authorised by the 

Council, the Vice-Chancellor has ap 
pointed a Conmmittee to conduct 

survey to find out ways and means 0f 

improving the N.CC. training 
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Defence of India Rules 

1667. Shri P. Ramamurti: 
Shri A, K, Gopalan: 

Will the Minister of Home 
Afairy 

be pleased to state: 

and 

(a) in how many cases 
action was 

(b) the details of the 

period; 

taken in Tripura under the 
Defence 

of India Rules during the 
period fron 

lst July, 1966 to 17th 
March, 1967; 

cases in 

which D.I.R. was applied 
during this 

(c) whether 
Government have 

ceived complaints regarding 

misuse of the D.I.R.; and 

the 

diplomats; 

defects in its working; and 

achieving the expected objectives. 
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